S.No.17
IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH -1

VC AND PHYSCIAL (HYBRID) MODE
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
01-03-2024 AT 10:30 AM

CP(1B) No. 217/9/HDB/2023
u/s. 9 of IBC, 2016

IN THE MATTER OF:

M/s. ABL Infrastructure Pvt Ltd ...Operational Creditor
VS

M/s. Universal Realtors Pvt Ltd ...Corporate Debtor
CORAM:-

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)

ORDER

Learned Counsel Mr Lakshyaved R Odhekar, for Operational Creditor present
through Video Conference.

Learned counsel for operation creditor present and stated that they had filed a
withdrawal memo though it is not specifically stated in the memo that the
operational creditor is withdrawing the present company petition, the intention of
the parties is to withdraw.in view of the settlement memo and therefore the
Tribunal may treat the memo as a memo of withdrawal and dispose of the matter
as withdrawn.

In the light of these submission of the memo in Dairy No 2024 dated 28.02.2024
the company petition is disposed of as withdrawn. However, without costs.

Sd/- Sd/-
MEMBER (T) MEMBER (J)
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